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Y ETST Y 9g X AAF groa &1 AT
F OO FANT AR A ITF AR A
& aq w7 F | ag ag (a2 g faak
R H Az avgw A fovw G a1 9%
fad 3R fran a1 f a7 g
¢ % g9 ¥ ¥wT Wgg & fawre
ETATTF FY A IH AT qOF FAAT 4T |
& guaqt § (% 98 &1 0 30 1
ag wAw g e fF ag fagdy

] . vmEEma ) L
ag ag fa=dY & foraey g5y femrevan
o 1 ag § ®wr g fg,

The Speaker, Lok Sabha. # qUH ¥
This is marked personal and confi-
dential.

An hon. Member: What is the date?

The Leader of the House (Shri
Satya Narayan Sinha): It is, New
Delhi, 19th February, 1964. It reads:

“Dear Shri Bhagavati,

One Mr. Sardul Singh of G. S.
Cables was given temporary al-
lotment of a quarter for three
months only. He has migrated
from my home district and, there-
fore, his mother came to me and
explained the circumstances gnd
that his family is in urgent neces-
sity of a quarter out of turn.

1 am just drawing your atten-
tion to this case to see whether
anything can be done for this
family . . .

Shri D. C. Sharma (Gurdaspur):
This does not mean anything.
8hri Satya Narayan Sinha:

“I am sending herewith a copy
of the original letter of temporary
allotment.”

Yours sincerely”.

wouw WENEE WA GrEY HEar
W & o FTFT o & X gA A
foar ¢ (vamwam)

Shri R. 8. Pandey (Guna): It is
not only that Dr. Lohia has created a
sensation by showing this letter. Here

DECEMBER 3, 1966

Papers laid 7198

is that letter. I would invite the
Leader of the House to see the
letter. By that letter, Dr. Lohia
has in fact tried to show that there
might be something very bad, some-
thing sensational, something unfortu-
nate, in that letter that was writtem
by you and that in the contents you
wanted to support a movement and
just request the Government that
some concession has to be shown. Let
the country know what kind of
attitude is taken by Dr. Lohia towards
the highest, august person who is pre-
siding over the destiny of this coun-
try.

Some hon. Members: Shame, shame
(Interruption).

o W WA dfgar ;W@ 7@
HYE q9 &) T § | A FA-FAA FY
I T @, ag fawfar &7 ama &
T ¢ | Uy gF wee-Nfefed ¥ oW
qFaT & |
it geq arvaw fegy ;& grow FY
wEEET & fag 91T oY g s
3 forg are AT aregan g i faw aa
9T qgF &4 f2ar ITT § —WIeE-aTE-
=& adArewz, fafara s &) wfeqae ]
¥ ag sTsT-m-eA (Ared< 3w &)
Wt Uw ¥aF qEA c wd A
fagrw &3, @ I A HISET-MH-
TN qErERTE |
Shrimati Renu Chakravartty: If it
is a normal thing, why should it be
marked confidential?
st "y fGmi . @ @1 gemEr
Aford fx aw Frehrefraga aqi qr ?
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PAPERS LAID ON THE TABLE
NOTIFICATION UNDER CusToMS ACT.

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
Sir, I beg to lay on the Table—

(1) A copy of Notification No.
G.SRR. 1785 published in
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Gazette of India dated the
26ith November, 1966, under
section 159 of the Customs
Act, 1962, [Placed in Library.
See No. LT-7504/66].

(2) A copy of Notification S.R.O.
No. 431/66, published in
Kerala Gazette dated the 22nd
November, 1966, making cer-
tain amendments to the
Kerala General Sales Tax
Rules, 1963, under sub-section
(3) of section 57 of the Kerala
General Sales Tax Act, 1963,
read with clause (c) (iv) of
the Proclamation dated the
24th March, 1965, issued by
the Vice-President, discharg-
ing the functions of the Pre-
sident, in relation to the State
of Kerala, [Placed in Lib-
rary. See No. LT-7505/66].

ANNUAL REPORT OF Am INDIA, 1965-66
AND AMENDMENT TO KERALA
VEHICLES RULER

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Co-operation (Shri
Govinda Menon): Sir, on behalf of
Shri C. M. Poonacha, I beg to lay on
the Table—

(1) A copy of the annnal Report
of the Air India for the year
1965-66, under sub-section (2)
of section 37 of the Air Cor-
poration Act, 1053. [Placed
in Library. See No. LT-7508/
661.

(2) A copy of Notification S.R.O.
No. 427/66, published in Kerala
Gazette dated the 15th Nov-
ember, 1966, making certain
amendments to the Kerala
Motor Vehicles Rules, 1961,
under sub-section (3) of sec-
tion 133 of the Motor Vehicles
Act, 1939, read with clause
(¢) (iv) of the Proclamation
dated the 24th March, 1965,
issued by the Vice-President
discharging the functions of
the President, in relation to
the State of Kerala. ([Placed
in Library. See No. LT-7507/
861.
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KrRArLA UNIVERSITY (AMENDMENT) ACY

The Deputy Minister in tho Ministry
of Education (Shri Bhakt Darshan):
Sir, I beg to lay on the Table a copy
of the Kerala University (Amendment)
Amendment Act, 1966, (President's Act
No. 11 of 1866) published in Gazette
of India dated the 5th November, 19686,
under sub-section (3) of section 3 of
the Kerala State Legislature (Delega-
tion of Powers) Act, 1965. [Placed
in Library. See No. LT-7508/66].

A cory oF ANNUAL REPORT OF INDIAN

Lac Cess CommiITTEE, 1963-64, AND

INDIAN CENTRAL SPICES AND CASHEWNU?
COMMITTEE, ETC.

Shri Govinda Menon: On beha'f of
Shri Shyam Dhar Misra, 1 beg to lsy
on the Table—

(1) (i) A copy of the Annual Re-
port of the Indian Lac Cest
Committee for the year
1963-64 (Hindi version).

(ii) A statement showing the
reasons for delay in laying the
above Report,

[Placed in Library, See No.
7509/66].

(2) A copy of the Annual Report
of the Indian Lac Cess Com-
mittee for the year 1964-65
(Hindi version). [Placed im
Library. See No, LT-7510/66].

(3) A copy of the Annual Report
of the Indian Central Jute
Committee for the year 1964-
65. [Placed in Library. See
No. LT-7511/66].

(4) (i) A copy of the Annual Re-
port of the Indian Central
Spices and Cashewnut Com-
mittee for the year 1963-64.

LT-

(ii) A statement showing the rea-
sons for delay in laying the
above Report. .

[Placed in Library, See No. LT-7612/
66).






